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DR. DEBIPRASAD CHATTOPADH-
YAYA : Sir, this is a big question. What sort 
of legislation we can enact depends on the 
social tradition and other factors. That is a 
big question for me to reply. 

Regarding the complaints about IUCD, 
we can say that we have received some com-
plaints and we are trying to see that the 
defects are removed. We are also attaching 
more importance to after-care sort of things. 

RURAL HOUSING SCHEME FOR LANDLESS 
HARIJANS AND ADIVASIS 

*64. SARDAR     GURCHARAN     SINGH 
TOHRA : SHRI SWAISINGH 
S1SOD1A : t SHRI S. A. KHAJA 
MOH1DEEN : 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE/fasn 3fk *WR 
s^TT T^ be pleased to state : 

(a) whether Government have 
decided 
to implement the rural house-site scheme to 
help the landless Harijans and Adivasis in 
rural areas; 

(b) What are the main features of the 
scheme; 

(c) whether State Governments have 
been sounded in this respect; and 

(d) if so, the nature of assistance that 
Central will give to the States for implemen 
ting this scheme ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL 
WELFARE/  

 (PROF. S. 
NURUL HASAN : (a) to (d) Yes- Sir, A 
statement is laid on the Table of the Rajya 
Sabha. __________________ 

t The question was actually asked on 
the floor of the House by Shri Swai Singh 
Sisodia. 

STATEMENT 

A. Under the backward classes sector 
subsidy, is given for purchase of rural house- 
sites to landless Harijans and Adivasis in 
rural areas. For purchase of rural house-sites, 
subsidy is given ranging between Rs. 200- 
500/- depending on local conditions. 

B. The Government has also decided 
to implement the scheme for the "provision 
of house-sites to landless workers in general 
including Harijans, in the rural areas". 
While implementing the scheme, priority will 
be given only to districts which have a size 
able concentration of landless rural workers 
particularly those belonging to Scheduled 
Castes and Scheduled Tribes. 

The main features of this scheme are as 
follows : 

(a) Financial assistance under the 
Scheme will be admissible to a State only 
if it— 

(i) has-enacted a suitable legislation 
conferring homestead rights on landless 
workers in rural areas in respect of sites 
on which their houses/huts stand at 
present; 

(ii) has utilised available land owned 
by the State Government or the Gaon 
Sabha (in the district proposed to be taken 
up under the Scheme) for providing house 
sites free of cost to families of landless 
workeis in rural areas not covered by 
action under (i) above. (No financial 
assistance will be admissible for the cost 
or the development of such land). 

(b) All administrative expenses will have 
to be borne by the State Governments 
themselves from their own resources. 

(c) The benefits of the Scheme will be 
admissible to such families only as fulfil 
certain prescribed criteria. 

(d) The size of a house-site shall not 
exceed 100 square yards and the average cost 
of development shall not exceed Rs. 150/- 
per house-site. 
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SHRI I. K, GUJRAL : The scheme was 
circulated to the State   Governments  on   6th 
October and it came up for detailed discussion 
in the Housing Ministers'   Conference.   No I 

State   has    demanded     that  administrative 
expenses should also be borne by the Centre. 
Also  we   might keep  in   mind  that in this 
scheme we have put two pre-conditions.   One 
pre-condition is that every State Government 
should   pass   a   special   legislation   whereby 
alienation of the land does not remain possible 
and secondly that the  land  belonging to   the 
panchayats and the State Governments should be 
first distributed and then   the   system  for 
acquisition should start. Naturally it will take 
some time   for  the  State  Governments  to 
formulate details. In the meantime   we  hope to   
allocate some money in the current year and I 
hope at least some  States  will   take advantage 
of it. 

SHRI K. P. SUBRAMANIA MENON : 
Whatever be the scheme the fact remains that 
Harijans and the landless labour in the rural 
areas are unable to get house sites and the 
provision of subsidy will not help them because 
they  have not  got   the   money   to 

 

(e) In implementing the Scheme, priority 
should be given to districts   which   have a 
sizeable   concentration   of   landless  rural 
workers, particularly to  those belonging to 
Scheduled Castes and Scheduled Tribes. 

(f) No project should be taken up for 
implementation before it has been finally 
approved by the Ministry of Works and 
Housing. 

The State Governments have been in-
formed that 100 per cent financial assistance 
will be provided to them in implementing the 
Centrally Sponsored Schemes, as formulated by 
the Ministry of Works and Housing for 
provision of House sites for landless workers, 
including Harijans in rural areas. 

All  administrative expenses will   have 
to be borne by the State Governments. 

 

SHRI I. K. GUJRAL : Sir, the point is 
that the scheme has just been circulated. 
Replies have not yet come in but this year we 
hope to allocate approximately Rs. 50 lakhs foj 
the current financial year. I hope :he State 
Governments will take advantage of his. 

SHRI SWAIS1NGH  SISODIA :   What 
ibout the time limit ? 

SHRI I. K. GUJRAL : There is no time 
imit. The idea is that we persuade the State 
iovernments to implement the whole scheme 
iy the end of the current plan so that we are 
ble to put in a considerable job in this an text. 
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purchase the land even with the subsidy. Will 
the Government therefore think of any 
scheme to acquire house sites for Harijans 
and the landless labour and distribute those 
house sites free of charge to the Harijans and 
the landless labour instead of giving subsidies 
? 

SHRI I. K. GUJRAL : There is no scheme 
to give subsidy. My hon, friend has not 
studied the scheme. The scheme is that land 
should be distributed free to the houseless 
Harijans, Adivasis, everybody in the rural 
area who does not have a house site. He 
should be given free of cost a developed plot 
and developed plot means that the plot should 
be given and the cost of paying the pucca 
street, the drainage and as far as possible 
drinking water well should also be borne. All 
this will be borne by the Centre. It is a 
hundred per cent subsidy scheme. 

 

SHRI I. K. GUJRAL : Sir, so far as this 
Rs. 150 is concerned, it is the cost of 
development; it is not the price of the plot. 
That is over and above this. Every State 
Government whi;h develops plots will get on 
an average Rs. 150 per plot for paving of 
street, for drainage and for drinking water 
well. So far as Bihar is concerned. I am in 
agreement with my friend that as a result of 
the floods many people have suffered. The 
Central Government'has already given money 
to the State Government for doing the need-
ful, For housing also money has been given 
to Bihar which to my regret has not been 
utilised by the various Governments which 
have come in succession there. 

MR.CHAIRMAN : Question  Hour   is 
over. 

WRITTEN ANSWERS TO QUESTIONS 

 

t [AGRO SERVICE CENTRE SCHEME 

*65. DR. BHAI MAHAV1R : 
SHRI   SUNDAR  SINGH BHAN- 

DARI : SHRI LAL K. 
ADVANI : SHRI JAGDISH   
PRASAD 

MATHUR  : SHRI 
J. P. YADAV: 

Will the Minister of AGRICULTURE/ 
^ftr *TWfr be pleased to state : 

(a) what are the details of the Agro 
Service Centre Scheme; and 

(b) what steps have so far been taken 
under this scheme and with what results, and 
achievements; and 

(c) what further steps are proposed to be 
taken in future ?] 

t [ ] English translation. 


